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S.N.Mallick,VC
1. I have heard the ld.counsell for both the|parties.
2. In this application 42 applicants have joined

together and have prayed for a number of reliefs oﬁt of

which the ld.counsel for them submitsg that he presées only

the reliefenoe. (d) and (e). The petitioners who aﬁe adnmittedly

the erstwhile empioyees of the Bagura Damodar Rail&ay £un by:

the Mcleod & Company being taken #ver by the South!Eastern |

Railway sometime in 1967,|1t is s#ated that the pe?itioners é

: | i
in course of their employment under the B,D.R,, enjowed
| i

rent-free quarters, Their grievanée is that the Soﬁth Eastern

I

Railway has recoversd arrear housé rent from the sélaty of |
the applicants from the month of December,1995 on the groundi
that such privelege of enjoying rentafree quarters/is not i
applicable to them., The ld.counsel appearing for the petitioders'

has drawn my attention to|a purpofrted appointment letter |
| | :

e e s o

oot



|
b
1
i

dated 20.6.67 issued by the reSpodient authorities iin favour |
' - ] , L
of one Satya Narayan Bose who is the gpplicant no.39 herein. | |
It states that the Railway| Board were | pleased to decide that

|

- ' : &
hé would be eligible for the concession of rent-free quarters‘i

in accordance with the proyvisions bf rule 1901(i) E%which was,
. ! | i

reproduced there, | | |

\ |
| S
' | 1 o

3. In their reply, the respondent authorities have | |
| -

challenged the pleas of th% petiti&ners. It is the definite || |

stand taken by the respondents thaL none of the appiicants, i ‘?

: { :
in view of the temms on which the staff of BDR were absorbed

. . ) ‘ . ’ 1
“in the South Eastern Raillway, were‘entltled to get rent-free

quarters., Mr.Saha, ld.counsel for ﬁhe respondents, ﬁas drawn

my attention to Annexure-A|to the éetitlon dated 6. .67 that !

x| i |
this is the order of takinj cver of the management qf the ‘t‘_

v o ! |
Bakura Damodar Railway issled by tqe Government of India,

_ v
Ministry of Railways (Rail&ay Board) . Sub-clause (viii) to

N

| L
Clause 2(c) of the said or é: cleégly and specificaqu provide&?
that no staff of the aforeslaid Railway|will be provi?ed with ;}
quarters free of rent irreﬂpectiVe of whether they Q%re |
w !

enjoying said concession atl the timl of taking over.}In view | |

(9]

! :
of the specific order, as per Annexure-4A to the petition, it ‘1

S ‘ L
A e Bl
is difficult to place any g&ﬁévaﬁce the order dated 20, 9067:‘

As per Annexure-D to the pe

tition, the |respondent authorL»Les ]
£ this appblntment .

ﬁ i
el for the re?pondents ‘

have also challenged the authent1c1 y e

laetter., It 1s submitted by the ld cLuns

that the Assistant Personnel Officef, S

outh Eastern %allway, ? 4
Adra,ﬁxxksan who purported y issued th

e appointmentiletter,
had no competence to issue ihe samei L4

.counsel for ﬁhe

[
petitioner had found it difficult to cohvince me about the
| L
authenticity of this appointment letter|or the authority of

the Assistant Personnel Officer to dive 1 «
. E ‘1

such concesszbn to

the said Satya Narayan Bose |, There!ls nothing on record that 1

any authority was delegated to the a%oze said « ficer |

'} |
i ooooo3 |




